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(W wew fagret wiwddh)
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‘B Wy A faardy 7 e weA fEan
‘2! wiw et st v E At
¥ WA | (wrewor)

¥ wvwai g e 5 e wrefer
‘g Emdwadl ¢ faww oE e
AT & ) Y T TR {0 FT AW
‘w0 5 st gafemr g gama &
THY UF ATAT AT 47 AT IH F
TR gim F1e ¥ S faarar s
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Ha A9 72T Hi T faAwAw
Fofy ( ot T wgAT): qH A FTAE
gy 2

it e fagrdt Ao ; wa 7@ THTT
FL@E | qE WUA WY FT FAFATH FAT
®E ) (T

#agn gfF gwaes fug
oy §&g # g1 Iifen, Feafa g4t
¥ gra g wifen, faet w3w & A4t
FaraAgr

qeqe WgIed, WY AATHgET A
&g f5 ag XAFUT T H THEHC FLA
AT farer 5T 79 & 910 A AT FA@ A
qre @, fom & gA17 @ad /<
froqe gid ar 7Y, afer 9w fawr &
g7 AT FEH TET TEMAT AT FHRAT |

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, we are at a loss to
understand what could be the reasons for
Protocol attached to
between USSR and
releascd till now,
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find that the Protocol on  Economic,
Techinical and Sclentiic Cooperation bet-
ween the Governments of India and
Czechoslovakia has already been released,
although this agreembrit was concluded
later. This makes our position a little
difficult because we are not able to under-
stand the full import or significance of
the agreement reached between these iwo
countries. Very soon we are going to
discuss this very matter either in (he
form of a debate on thc international
situation or the agreement reached bat-
ween USSR and India. So, we would
like to know when does the Government
propose to release this protocol and what
were the reasons because of which the
Government has withheld this protocol
from the House and the country,

12.50 hre,

STATEMENT RE. DELAYS IN LAY-
ING OF STATUTORY ORDERS.

SHRI VIKRAM MAHAJAN (Kan-
gra): On the 15th and 22nd November,
1973, when the Deputy Minister in the
Ministry of Labour (Shri Balgovind
Verma) was laying certain ‘Orders’ on
the Table of the House, some hon. Mem-
bers expressed concern over the inordinate
delay in laying of ‘Orders’, which ranged
from one to two years. It was, infer
alia, suggested by one of the Hon. Mem-
bers during the course of discussion that
the Committe. on Subordinate Legisla-
tion of this House had not been vigilant
enough to take notice of these delays.

I would crave the indulgence of the
House to correct this impression. In
their successive Reports, the Committes
on Subordinate Legislation have been
deprecating delays in laying of *Orders’.
Each ‘Order’ laid on the Table of the
House is suo motu examined by the
Committee to see whether there had becn
a delay beyond the period of 15 days
prescribed by the Committes in its lay-
ing. In cases of delays exceeding six
months, the Committee have been calling
Secretaries/Joint Secretaries of the Minis-
trics to give an explanation for delay.
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Two Reports presented by the Com-
mittee recently—viz.,, 5th and 9th Re-
Jports—cover all cases of dela from the
first to eighth Sessions. The number of
cases of delay pointed out in these Re-
ports is 345. It would bg relevant to
point out that all the ‘Orders’ relating to
thke Ministry of Labour, which were the
subject of criticism in the House on the
15th und 22nd November, 1973 bhave
been adversely commented upon in the
Ninth Report of the Committee vide
paras 5—18.

I would take this opportunity to noint
out that the scrutiny of the Committee
has not been confined to the ‘Orders’ laid
on the Table. The Committee have also
been examining whether there were any
‘Orders’ which were required to be laid
on the Table but had not actually been
laid. In their Ninth Report, the Com-
miltee have drawn attention to 47 such
‘Orders’. It may not be out of place to
mention here that the dealing Ministries,

Labour, Commerce, Tom. Affairs, Ship-
ping and Traosport, Deptt. of Personnel
& Administrative Reforms, had initiated

action to lay these ‘Orders’ on the Table
only after the matter had been taken up
by the Committee with them.

MR. SPEAKER: He need not be
worried about some of the observations
made by some hon. Members, They were
corrected later on. As you know, on that
day I complimented you and your Com-
mittee on the vigilance that you have
maintained. Anyway I am very happy
that you made the position clear,

SHRI S. M. BANERIJEE (Kanpur): Sir,
before you pass on to the next item [ want
to point out that the Minister of Parlia-
mentary Affairs has not said anything by
way of reply to our observations,

MR. SPEAKER: I will see to it that he
conveys these suggestions to the Ministries
concerned.

SHRI S. M. BANERJEE: 1t iga de-
fence matter and 11,000 men are losing
.their jobs. Are we not entitled to a dis-
cussion or a statement from the Minister?

Members re. I. A, Services

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. MGHU
RAMAIAH): Reganding .the various sug--

ions made, I am glad that Shri Vaj-
payeo and others appreciate my position.:
Some of them call for action and some
call for non-action. I will convey them:
to the Ministers concerned.

ot e fowd (amer) : W AW

T F R T G a9 A LeqE F

& T Ay T[|T F @A |

(wrarerrer) w1 feqfa g 78 @

TaTq |

MR. SPEAKER: I will see that he-
conveys it to the proper Ministries for
action or statement or adjustment of
time,

SHRI S. M. BANERJEE: You are:
always doing it, We have no complaints
against you. The Deputy Minister madec
a statement here in reply to a question
that 8,000 people will not be retrenched.
Now, 11,000 defence employees are go-
ing to lose their jobs. Is that the Gov-
ernment’s policy?

12.54 brs.
STATEMENT BY MEMBER RE-
INDIAN AIRLINES SERVICE

oft wew fagrdy st (Tanfara) o

Ty WgEd, feE 14 A9,
1973 T TF EATATHY T T&Tq  FTCT
% qder AT Anre famra gt w1
w gfegs vaw avew § st
g 4% gz storreT & fanr fedr s
& #roor sfomgT T ArgeR AT aTHy
T T BA R AATATT A WY
femmar a7 1

I¥E IAT F 7T 97 A7, famr-

T wdr ¥ A FETA fear 3w A wer
q7 :

“The shifts in Indian Airlines prior to-
the 12th November were mostly on the
“balanced” pattern, so that equal
numbers of workers were employed in
the morning, afternoon, and night .

shifts, though the work-load involved
varied from shift to shift. This cre-



